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Sessions (II) No.  46 of 2019 

Present : Shah Syed Ahadur Rahman, AJS 

JUDGMENT & ORDER (ORAL) 

 

10-01-22 The prosecution story is in brief is that the 

complainant Sri Mridul Nath CT/GD Headquarter, 210 

COBRA lodged an FIR before Khoirabari P.S. stating 

that on 09-06-2018, at 12.45 pm, an informantion 

was received by intelligence cell of 210 Cobra, camp 

of presence of one/two NDFB(s) caders in general 

area of Khoirabari. Thereafter, Team No. 06 of 210 

Cobra and one section of Udalguri police launched 

the operation apprehended one suspected person 

and on interrogation he revealed his name as Pradip 

Boro, the alleged accused person in this case. Hence 

the case.  

After receipt of the ejahar, police registered a 

case vide Khoirabari P.S. Case No. 20/18 under 

Section 387 IPC, R/W Section 25 (1-A)/27 Arms Act 

and Section 10/13 UA(P) Act. After completion of 

investigation, police submitted charge sheet under 

Section 25(1-A) Arms Act against the accused Pradip 

Boro @ Bumthai. 

On 14-05-2019, the committal Magistrate after 

complying the provision of Section 207 Cr.P.C. 

committed the case record to the Court of Sessions 
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as charge sheeted Section is exclusively triable by 

the Court of Sessions. 

After perusal of the relevant papers and 

documents, my learned predecessor-in-office framed 

charge against the accused under Section 25(1-A) 

Arms Act and the charge so framed were read over 

and explained to the accused, to which the accused 

pleaded not guilty and claimed to stand trial.  

Prosecution examined only fourteen witnesses. 

Accused was examined under Section 313 Cr.P.C. 

Accused declined to adduce evidence.  

Before coming to a decision, let this court first 

discuss the evidence in its entirety.    

From the evidence of PW1 Mridul Nath, the 

informant and PW2, Deepjyoti Das and PW7 who 

were the members of the Cobra team  and part of 

the operation team and they apprehended the 

accused Pradip Boro but interestingly there is a lot of 

contradiction regarding the place of apprehension of 

accused. As according to PW1, the accused was 

caught from a hotel in the vicinity of Indira Gandhi 

Mini Stadium whereas PW2 has stated that the 

accused was caught in a checking point during naka 

checking and finally PW7 stated that the accused 

was caught from a football field, where the accused 

was playing.  
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On the other hand, as it reflects from the ejahar, 

Ext.1 it is mentioned that after a long chase, accused 

was caught.  

Further not discussion anything more, it has been 

decided that prosecution has failed to bring the 

ingredients of offence U/S- 25(1-A) of Arms Act 

against the accused person beyond all reasonable 

doubt and accordingly the accused is acquitted. 

In the result, accused Pradip Boro is found not 

guilty U/S- 25(1-A) of Arms Act and acquitted of 

charge from the aforesaid section, and set at liberty 

forthwith.  

 

 

(S.S.A. Rahman) 

Asst. Sessions Judge 

Udalguri. 

 

 


